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RESPONDENTS

PERSONAL AFFIDAVIT ON BEHALF OF THE MEMBER SECRETARY,

.‘ g § g o~ MOEF&CC& Ors.  .cocervinennenen.
Z o
a8

' JSPCB IN COMPLIANCE OF THE ORDER DATED 27.05.2022

PASSED BY THIS HON’BLE COURT.

I, Yatindra Kumar Das, S/o Late K.K. Das, presently

1,

posted as Member Secretary, Jharkhand State
Pollution Control Board, H.E.C., Dhurwa, P.O. &

P.S. Jagannathpur, District-Ranchi, Jharkhand, do

\ereby solemnly affirm and declare as follows:-

o

X



2. That I am presently working and posted as Member

Secretary, Jharkhand State Pollution Control Board,
and as such well acquainted with the facts and

circumstances of the case.

21 JuL 2022

3. That this Hon’ble Court has directed vide its order
dated 27.05.2022 to file a personal affidavit about

the subject in issue.

ge

% % - 4., That at the very outset, it is stated that the
2as

§ % ; deponent is simply to act on the directives and order
335 of the Chairman of the Board. Apart from this the
éiﬁf Member Secretary is not vested with any power to
: d 4 discharge the work save and except under the

control of the Chairman. The affidavits too, to be
filed in the different forums are to be approved and
acted upon on the instructions of the Chairman of

the Board.

That the power of the Chairman and the Member

/-'}' and Control of Pollution) Rules, 1986 published in
/)

F46
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the Bihar Gazette (Extraordinary) on 30t April,
1986 under Chapter-3 which inter-alia states as

follows:-

(i) Clause-7(1) of Chapter-3 states that- “The

i W Ira S

Chairman shall have overall control over the

day to day activities of the State Board”.

(i) Clause-7(2) - “The Chairman shall exercise
such powers and perform such functions as
may be delegated to him by the State Board

? from time to time”.

-

E 6. That the section 9 of the Rules speaks about the
E; powers and duties of the Member Secretary-

(i) Clause-9(1) of Chapter-3 states that- “The
Member Secretary shall be subordinate to the
Chairman.”

(i) Clause-9(2) - “The Member Secretary shall

exercise such powers and perform such




time to time either by the Board or by the
Chairman”.
A photocopy of the part of

the Water (Prevention and

=\
(s
i e Control of  Pollution)
=
\: Rules, 1986 is hereby
H .
being annexed and
marked as Annexure-A to
B
§ s this application.
O
232 . : -
538 7 That on perusal of the duties and powers, it will be
SEs
F2E apparent that all the activities to be discharged by
s 32
52 %
ig s the Member Secretary are only with the consent and

approval of the Chairman. The Member Secretary
simply presents the facts and aids the Chairman be
it administrative or any function to be presented
before the Hon’ble Courts.

8. That with regard to the contentions raised by the

—

/7P MYA&@I;cant in his O.A. touched the following three
o A

3483
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That the river banks / flood plains of the holy
river Ganga are being encroached by Stone
Crusher Units spread throughout the stretch
of the river banks polluting the water of river
Ganga.

The main source of drinking water is being
polluted due to encroachment of Stone
Crusher Units.

The flora and fauna of the river is being

endangered and causing deaths of Dolphins.

9. That the contention of the applicant that the illegal
dumping of Stone Chips by illegal crushing units on
and around the Ganga river bed is totally false and

misleading. The deponent on the receipt of the

notice of this Hon’ble Court immediately directed

the Regional Officer, JSPCB, Regional Office, Dumka

to submit the status report on encroachment and

illegal operation of Stone Crushers along the bank of

AP~

LETY) 7 PR S |
l; ‘ L LA \*
tl -

"A"ﬂ:ic};iyer Ganga. On inspection the following reports

s \M
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were submitted by the Regional Office, Dumka on
17.08.2021.

It is pertinent to mention here that the Hon’ble
Court directed and raised the issue on and around
the banks of river Ganga and the Units running
near it. Hence, the deponent confined its affidavit
only to the river bank area.

10. That the Regional Office, Dumka on the spot

¥
iali

verification mentioned that-

Banch] (I

(i) No Stone Crushers (legal or illegal) have been

“:“a.-

Jharkh

established or operational along the river
banks/ghats of river Ganga at Sahebganj.

(i) No encroachment by the Stone Crushers was
found along the river banks/ghats of river
Ganga at Sahebganj.

A photocopy of the report
submitted by Regional

Office, Dumka is hereby

Q- —-a; _/& being  annexed  and
.\r
h s \: ?‘
o j DjE
Y. & f“‘f‘ 4 ;
\\"'\I \ /‘J ’*
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marked as Annexure-B to
this application.
That the Board has rejected all the 6 applications of
C.T.O. renewal which have applied for storage of
stone chips and stone dust along the river
banks/ghats of river Ganga at Sahebganj.
A  photocopy of the
rejection orders are
hereby being annexed and
marked as Annexure-C to

this application.

That apart from this, the water quality of River
Ganga is being analyzed fortnightly by the JSPCB
and the reports are called for Rajmahal, Sahebganj;
LCT Ghat, Sahebganj; Janta Ghat, Sahebganj;
Sanghi Dalan, Sahebganj etc. of Ganga river ghats.

It was found that water quality Parameters were

- found within acceptable limits.
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A  photocopy of the
analysis reports is hereby
being annexed and
marked as Annexure-D to

this application.

That it is humbly submitted that the local / district
administration is more aware and does spot control
mechanism. It covers the entire area and the action
taken report for the whole districts, while our
contention is confined to the contentions raised by
the applicant. It is further stated that the local
authority of administration and mining division are
in day to day control and the Board is made aware
of the developments by the time to time interactive
sessions. Hence, the deponent never dared to
withhold any information from the Tribunal in
judicial proceeding and tenders his unqualified
apology if any communication gap has cropped in

-I—Lcogise of proceeding. The deponent is committed
7,
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and bound to obey the directions issued by the

Tribunal from time to time and abide by the same.

That so far issue number two raised by the
applicant is concerned, it is stated that the same is
not correct and hereby denied. The dumping of
Stone Chips or dust was never piled up across or
near the river banks and wherever the violations
have been detected; the same has been dealt
strongly with the aid of district administration.
Further, the Namami Gange Project, a pilot project
of the Central Govt. is also very active and
supportive to the State Pollution Control Board to
control such menace by the erring persons.
Moreover, the National Mission for Clean Ganga,
being the national agency charged with the role,
responsibility and powers to facilitate the task of
rejuvenation, protection and management of River

Ganga and its tributaries, under the supervision

“and direction of National Ganga Council which may

: 4 f»ﬁupect the Central, State or District level committees

,‘.....
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or local authority or any authority or person,
institution or agency for rejuvenation, protection
and management of River Ganga and have the
power to take all such measures and discharge such
function as it may deem fit to control and prevent
abatement of environmental pollution in River
Ganga. The Chief Secretary and Chairman of
Pollution Control Board along with others are ex-
officio member of State level Ganga action plan.

15. That with regard to the issue regarding the actions/
F.I.Rs. lodged by the Board, it is submitted that a
District Task Force (Mining) has been constituted by
the Mines and Geology Department, Govt. of
Jharkhand vide S. S. Bhu. Ni. Anvesh. 56/13 issued
vide Memo No. 1188/M; Ranchi, dated 31/08/2013
to be headed by the Deputy Commissioner of the
concerned district. A district level officer of the State
Pollution Control Board is also a member of the

YA

-
¥

L
¥

---‘f‘-';,Qistrict Task Force (Mining) who takes part in the

to
-

‘gﬁ':,fivities of District Task Force. The decisions taken
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by the District Task Force, apart from the own
source of Board is strictly complied. District Task
Force regularly conducts raids and surprise
inspections in the areas and those who are found to
be doing any illegality. F.I.Rs. have been instituted
and vehicles were confiscated. The series of F.I.Rs.
have been instituted and the Action Taken report
are being taken-up in the District Task Force
Committee meetings and the actions are being
monitored by the Committee.
A photocopy of the
Minutes of Meetings and
List of F.LR. are hereby
being annexed and
marked as Annexure-E to

this application.

That with regard to the third issue regarding

endanger to the flora and fauna of River Ganga due

1to the boats using adulterated oil carrying the Stone

N

] ?,‘/ Chips causing harmful wastes entering in rivers are
L \ /

<
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G
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also far from truth and hereby denied. As per the
revised order of the Deputy Commissioner,
Sahebganj issued vide memo no - 310 dated
11/02/2021; M/s N.N.T. Developers Private
Limited, Patna was allowed to transport stone/
boulder from Samdaghat with the help of boats of
small / medium / large size till 23/04/2022. The
ships or boats which were duly authorized to carry
the Stone were allowed and any unauthorized boats
found near the river banks were seized and
confiscated by the District level Task Force. Strict
vigil on the subject is being maintained by the
District Task Force by surprise visits and
inspections. The paper cutting annexed by the
applicant on Dolphins are misleading different to
the contents stated in paragraph-2 of the O.A.

application.

The paper cutting dated 27.09.2019 states that the

356
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cutting dated 08.01.2018 states that a Dolphin was
caught in the net of a fisherman who was in turn
arrested and taken into custody. The paper cutting
dated 20.08.2020 states that the govt. is planning to
create Dolphin Sanctuary in Sahebganj area to
R promote Ganga Tourism and the picture on the
paper shows a Dolphin in playful mood. Hence, the
contentions raised by the applicant are totally false

and hereby denied.

v (et

2}

s Rules 1856

17. That the contention of the applicant in his affidavit

Damek

dated 24.08.2021, para-5, it has been stated that

W.P.(PIL) No.115 of 2019 relates to the development

& MNotari:

of the historical Telaiyagarhi Fort and Hills of
Rajmahal in the district of Sahebganj as a tourist
spot and declaration of no mining zone in the area is
not correct. The applicant filed W.P.(PIL)
No.115/2019 against the illegal mining in the State

and against the crushers and mines which were

sPDrerating without N.O.C. from Pollution Control
\\

¥
Td. The matter is still subjudice before the

£
e
-

'
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Hon’ble High Court of Jharkhand at Ranchi,

Division Bench.

A photocopy of the orders
passed by the Hon’ble
High Court is hereby
being annexed and
marked as Annexure-F to
this application.

18. That it is pertinent to mention here that the control
& regulation of the illegal mining or crushing of
stone chips falls under the preview of District
Mining Officer/District Administration/District Task
Force. A District Task Force (Mining) has been
constituted by the Mines and Geology Department,
Govt. of Jharkhand vide S. S. Bhu. Ni. Anvesh.
56/13 issued vide Memo No. 1188/M; Ranchi, dated
31/08/2013 to be headed by the Deputy
Commissioner of the concerned district. Keeping in

——

-f oy J,y diew the need for prevention of illegal mining in the
1‘~ \‘
0 8, ?1/ ,stﬁlte of Jharkhand, the task force/flying squad has
%
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been constituted by the State Government for
regular review, monitoring and control of illegal
mining activities at the district level. Moreover, the
solution of the disturbance caused by the villagers
and anti-social elements is also included in the
tasks to be done by the District Task Force.

A photocopy of the Memo

No. 1188/M; Ranchi,

3= dated 31/08/2013 is

g ff E hereby being annexed and

% % ;:-:: marked as Annexure-G to
S é é this application.

% ;‘é f; 19. That it is pertinent to mention here that Forest,

L Environment and Climate Change Department,

Government of Jharkhand has issued a notification

vide Memo. No. 4869 dated 26/12/2019 and has

reconstituted the District Environment Committee at

the district level for the purpose of effective

H { l iy \{nplementatlon of various Acts / Rules notified by

/

!Fj

\ E} Government of India for the prevention of

j oo
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pollution and control of pollution in the state. The

duties of the District Environment Committee are as

follows: -

1.

ii.

iii.

iv

\

Monitoring of environmental protection
related works under the district and
coordination between the various authorities
doing the work of conservation.

To take action towards the compliance of
Environment Protection Act, Air and Water
Act and all the Waste Management Rules
made under them and to coordinate and
monitor their work with coordination among
various authorities working for compliance.
Preparation of District Environment Plan,
ensuring its compliance and establishing
coordination between various departments /

institutions for the same.

. In addition to the above to discharge various

2 ,%\ responsibilities assigned by the State

R/

X0 . *

= *,Fovernment from time to time.
\LJ 1

N
]
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A photocopy of the

notification issued vide

Memo. No. 4869 dated

26/12/2019 is hereby
being annexed and
marked as Annexure-H to

this application.

That it is stated that along the river banks

altogether a list of 17 Dealers’ license for storage of

stone chips were issued by the Mines Department,

Govt. of Jharkhand. Out of these 17 licenses 4 were

repeated. Hence, total Dealers’ licenses equals to 13 in

1n0sS.

as informed by the District Mining Officer,

Sahebganj. Out of these 13 units, Combined Consent

(CTE & CTO) was granted to 9 units. Out of these 9

units 6 units had applied for renewal of CTO which

were rejected by the Board in light of the letter

no.1472/M dated 31.10.2019 issued by the District

: :J\_T‘}‘%!ilg Officer, Sahebganj and it was directed not to

" % A
RS opeffittﬁ: the unit further. Rest of three (3) units didn’t

"

61
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opt for renewal of CTO and became inoperative. Four
units illegally ran the units without Consents of the
Board. The then In-charge, JSPCB neither applied the
“Polluter Pays Principle” nor took any legal action
against the defaulting units. Hence, the deponent called
for a report from the Regional Office, Dumka &
recommended for imposition of Environmental
Compensation on the erring units which is yet to be

approved by the Chairman, JSPCB yet to be appointed

| F

after superannuation of the previous chairman.

dlanchl (In

A photocopy of the report

Jharkha i

submitted by the Regional
Office, Dumka is hereby
being annexed and
marked as Annexure-I to

this application.

21. That so far, the transportation of boats to carry the

BYA .“stone chips is concerned, it is stated that the

LAY
"af e, }Sli‘s_t_rict Task Force and the Board have continuous

)*

g »-vigil over the matter. As per the revised order of the

362
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Deputy Commissioner, Sahebganj issued vide memo
no — 310 dated 11/02/2021; M/s N.N.T. Developers
Private Limited, Patna was allowed to transport
stone/ boulder from Samdaghat with the help of
boats of small / medium / large size till
23/04/2022. The ships or boats which were duly
authorized to carry the Stone were only allowed.
Apart from some ferry boats, which have been not
granted permit are dealt strongly by the District
Task Force. In this regard, current status is time
and again sought by the deponent and necessary
instructions are issued.
A photocopy of the
current status of
transportation by boats
are hereby being annexed

and marked as

i Sl VR Annexure-J to this

application.
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22. The statement made in forgoing paragraphs are true
to my knowledge in annexure are true copy of its
original.

23. That this affidavit is being filed the interest of
justice.

It is, therefore, prayed that
your Lordships may graciously
be pleased to accept this
affidavit and after hearing the
parties be pleased to dismiss
the O.A. application filed by the
petitioner.
AND / OR
Pass such other order or orders
as your lordships may deem fit
and proper
AND FOR THIS THE PETITIONER SHALL EVER PRAY. g\

v\q,\;,—l"“bﬁw .

% DEPONENT

? OTa=y rurye
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VERIFICATION:

Verified at Ranchi on this the day of ............ , July 2022

that the averments & facts stated herein above are true

and correct to my knowledge and belief and nothing
material has been concealed therefrom. »
"
RV
a

DEPONENT

01

y Govt, of

anch} (lagja)

thorlend ondef Nota fes Act
Notari-5 Rules 1956 b
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 FOREST AND ENVIRONMENT UEPARTM};NT

- NOTIFICATION
The 30th April 1986

. :8. 0. 588.—In cxercise of the powers conferred b}-
section 64 of the Water (Prevention and Control of Pollution)

ticn-with the Bihar State Pollution Control Board, hereby makes
the following rules, namely: — .

CHAPTER 1

PRELIMINARY

Short title and co:mnencemem—(l) These rules may be
1al}e(l the Water (Plevcntlon and Control of Pollutlon} Rn}cs,

1986.

* (2) T'hey shall come into force on the date of their
publication in the official Gazette. : o :

3. Dcfuntrons —TIn these rules ‘unless  the context other-
wise Je.;mres —- -.

Pollution) Act, 1974 (6 of 1974);
() ‘Chairman’ means the Chairman of the State Board;
(€) ‘State Board Laboratory means a laboratory establish-

__ ed or recognised as such under subsection (2) of
§0 . section 17; .

., —— A e m————

Act, 1974 (6 of 1974), the State Government after consulta-

(a,) ‘Act’ means the Water (Prevention and Centrol of




) 30 wE 1986 69

MEMBER-

PHOWERS AN

p DuTiEs OF THE CHAIRMAN _AND THE
o el SECRETARY. :

The Chairman

the chairman—(1) C
activities of the

7. Powers and duties 0f
 the day to day

shatl have averall contrgl ove
{State Board.
ors and perform

all cxercise such power

(2) The Chairman sh
the Statc Board

{ .uch functions as may be delegated o him by

_ { from time to time. _
2 (reation and abolition of posts.—(1) The State ‘Board
may create such posts 11} different scales as it considers necessary

cticns, make appointment

for the efficient performanc

' against such posts, abolish such posts SO created and consequently
-4 terminatc the appointments made against such posts:

ol e State Doard shall obtain prior sanction
of the State Govemmcnt for the _(;reation,- abolition of and
appointment to posts above the imum payscale of Rs. 2,500
(Rupees WO thousand and five hundred) only per month.

made under sub-section  (3) of

section 12 the State Board shall have full power ijn the matters
of appointments to posts 1N different scales, premotion, confirma-
tion, transfer and termination of services of officers and employecs

of State Board.

(2) SUbjCCt to rules, if any,

9, Powers and duties of the Member-Secrelary under sub-
section (2) of section 12.—(1) The Member-St:crctary shall . be

subordinate to the Chairman.
=19y The Member-Secretary shall exercise such powers and
d to him from time L0

perform such functions as may be delegate
he Chairman.

time either by the Board or by t
- -‘.*'VY: R
; //" | éa' '\—-::‘I-\...\
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=== Jharkhand State Pollution Control Board
W Regional Office-Cum-Laboratory, Dumka- 814101
JEE Ph: 06434-230203, www_jspcb.nic.in
Ref. No. [/O7 Datea 12708/ 12
From
Kamlakant Pathak,
Regional Officer
To,
Rajiva Kumar Sinha,
Section Head, Dumka
Jharkhand State Pollution Control Board,
Ranchi
Sub: Submission of factsheet w.r.t the hon’ble NGT in O.A. Ne. 22/2021 (EZ) -
- regarding,

Sir,

With reference to above, noted subject factsheet w.r.t the hon’ble NGT in O.A.
No. 22/2021 (EZ) is enclosed for onward action,

Yours faithfully,
. A

.. Tpaxt7io
ot B\

(Kamlakant Pa'tha\k)
Regional Officer
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No.: JSPCB/RO/DMK/CTO-6421365/2019/7 Dated : 2019-11-20

From,
Ravindra Prasad
Regional Officer
To,
RIYAZUL ANSARI
M/S FIZA STONE WORKS
AT -- CHHOTA TOUFIR
SAHEBGANJ]
Sub : Rejection of your application for Consent-to-Operate (C.T.O.) under the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981-
regarding.

Sir,
Whereas, you have applied for grant of CTO under the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide your application no, 6421365 dated 14/09/2019.

1. Consent application rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

2. CTE/CTO rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

The competent authority has, therefore, been pleased to reject your application No. 6421365 dated
14/09/2019 and undersigned directs you not to operate the unit further.

Yours faithfully,
RAVINDRA

PRASA
[f{avindra P

Regional Officer

Memo No.: JSPCB/RO/DMK/CTO-6421365/2019/7 Dated : 2019-11-20

Copy To :-MR. RIYAZUL ANSARI of M/S FIZA STONE WORKS, At Chhota Toufir, Borna Distt.-Sahibganj/
Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of Jharkhand, Ranchi
/Deputy Commissioner, Sahibganj / Chief Inspector of Factories, Government of
Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member Secretary, JSPCB, Ranchi for information &

necessary action. _ ‘ RAVINDRA :x;%m,;
ARy Y PRASAD i
BRI Y N 3o Ravindra Prasad
5l anlr  NY, Regional Officer
i ! b ‘--‘." “"1 3
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No.: JSPCB/RO/DMK/CTO-6421622/2019/6 Dated : 2019-11-20
From,

Ravindra Prasad

Regional Officer
To,

MD MAKSUD ALAM

M/S MINHAZ STONE WORKS

AT - BADA MADAN SAHI

SAHEBGANI]

Sub : Rejection of your application for Consent-to-Operate (C.T.0.) under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981-
regarding.

Sir,

Whereas, you have applied for grant of CTO under the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide your application no. 6421622 dated 14/09/2019.

1. Consent application rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

2. CTE/CTO rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

The competent authority has, therefore, been pleased to reject your application No. 6421622 dated
14/09/2019 and undersigned directs you not to operate the unit further.

Regional Officer

Memo No.: JSPCB/RO/DMK/CT0-6421622/2019/6 Dated : 2019-11-20

Copy To :-MD MAKSUD ALAM of M/S MINHAZ STONE WORKS, At. BADA MADAN SAHI, po.-Borna,
Distt.- Sahibganj/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,Government of
Jharkhand, Ranchi /Deputy Commissioner, Sahibganj / Chief Inspector of Factories,

Government of Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member Secretary, JSPCB,Ranchi for

information & necessary-action. RAVINDRA
| w0 PRASAD

Ravindra Prasad

Regional Officer
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'.jgwf:_ JHARKHAND STATE POLLUTION CON TROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (F ax)/ 2400851/2400852/2401847/2400979/2400139
Ref No.: JSPCB/RO/DMK/CTO-6423918/2019/5 Dated : 2019-11-20
From,
Ravindra Prasad
Regional Officer
To,
RISHIKESH KUMAR
M/S RISHIKESH AUTO MOBILES
AT - CHHOTA TOUFIR
SAHEBGANJ
Sub : Rejection of your application for Consent-to-Operate (C.T.0.) under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981-
regarding.
Sir,

Whereas, you have applied for grant of CTO under the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide your application no. 6423918 dated 14/09/2019.

1. Consent application rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

2. CTE/CTO rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

The competent authority has, therefore, been pleased to reject your application No. 6423918 dated
14/09/2019 and undersigned directs you not to operate the unit further.

Yours faithfully,
RAVINDRA e

PRASAD E—

Regional Officer

Memo No.: JSPCB/RO/DMK/CTO-6423918/2019/5 Dated : 2019-11-20

Copy To :-5r1 Rishikesh Kumar of M/S Rishikesh Auto Mobiles, AT - Chhota Toufir, Po.- Borio, Distt.-
Sahibganj/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of J harkhand,
Ranchi /Deputy Commissioner, Sahibganj / Chief Inspector of Factories,Government of .lhgrkhand, Ranchi /D.F.O.,
Sahibganj/ D.M.O., Sahibganj / Member Secretary, JSPCB,Ranchi for information & neR(;\e:\S/S]T\I% ;E:Ron. e

PRASAD RavirdraPrasad=""""""
Regional Officer

Z
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. ‘v,g@;!; ; JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No.: JSPCB/RO/DMK/CTO-6422740/2019/4 Dated : 2019-11-20

From,
Ravindra Prasad
Regional Officer

To,
PREM CHAND MANDAL
M/S PREM CHAND MANDAL
AT - CHHOTA TOUFFIR
SAHEBGANIJ

Sub : Rejection of your application for Consent-to-Operate (C.T.0.) under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981-
regarding.

Sir,

Whereas, you have applied for grant of CTO under the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide your application no. 6422740 dated 14/09/2019.

1. Consent application rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

2. CTE/CTO rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

The competent authority has, therefore, been pleased to reject your application No. 6422740 dated

14/09/2019 and undersigned directs you not to operate the unit further.
Yours faithfull

RAVINDRA

PRASAD  ©
Ravindra Prasad
Regional Officer

Memo No.: JSPCB/RO/DMK/CTO-6422740/2019/4 Dated : 2019-11-20

Copy To :-Sri PREM CHAND MANDAL of M/S PREM CHAND MANDAL, AT - CHHOTA
TOUFFIR, Po.- Bada Madanshahi, Distt.- Sahibganj/ Director of Industry, Government of Jharkhand, Ranchi/
Director of Mines, Government of Jharkhand, Ranchi /Deputy Commissioner, Sahibganj / Chief Inspector of
Factories, Government of Jharkhand, Ranchi / D.F.O., Sahibganj/ D.M.O., Sahibganj / Member Secretary, JSPCB,
Ranchi for mformatlon x?b}l&cessary action. RAVINDRA
PRASAD

Ravindra Prasad .
Regional Officer
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No.: JSPCB/RO/DMK/CTO-6419766/2019/3 Dated : 2019-11-20

From,
Ravindra Prasad
Regional Officer

To,
NAZIA SULTAN
M/S IZMA STONE WORKS
AT - CHHOTA TOUFIR
SAHEBGANIJ

Sub : Rejection of your application for Consent-to-Operate (C.T.0.) under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981-

regarding.

Sir,
Whereas, you have applied for grant of CTO under the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide your application no. 6419766 dated 14/09/2019.

1. Consent application rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

2. CTE/CTO rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.
The competent authority has, therefore, been pleased to reject your application No. 6419766 dated
14/09/2019 and undersigned directs you not to operate the unit further.
RAVINDRA™ Wmm Pt

PRASAD s
Ravindra Prasa

Regional Officer

FAANDRA PRASAD

Memo No.: JSPCB/RO/DMK/CTO-6419766/2019/3 Dated : 2019-11-20

Copy To :-Smt. NAZIA SULTAN of M/S IZMA STONE WORKS, AT - CHHOTA TOUFIR, Ps.- Borio, Distt.-
Sahibganj/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of Jharkhand,
Ranchi /Deputy Commissioner, Sahibganj / Chief Inspector of Factories, Government of Jharkhand, Ranchi / D.F.O.,

o oy AV FRASAT)

Thal Srader

Sahibganj/ D.M.O., Sahibganj / Member Secretary, JSPCB, Ranchi for information KAWRNERAction. T T v

Ravindra Prasad
Regional Officer
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aa- | JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No.: JSPCB/RO/DMK/CTO-6423385/2019/2 Dated : 2019-11-20
From,
Ravindra Prasad
Regional Officer
To,
MD ALAMUDDIN ANSARI
M/S KHUSHI STONE WORKS
AT - CHHOTA TOUFIR
SAHEBGANJ
Sub : Rejection of your application for Consent-to-Operate (C.T.0O.) under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981-
regarding.
Sir,

Whereas, you have applied for grant of CTO under the Water (Prevention & Control of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution) Act, 1981 vide your application no. 6423385 dated 14/09/2019.

1. Consent application rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

2. CTE/CTO rejected as per decision of Task force committee (TFC) Sahebganj latter no.- 1472 dated
31.10.2019.

The competent authority has, therefore, been pleased to reject your application No. 6423385 dated
14/09/2019 and undersigned directs you not to operate the unit further.
RAVI N DRA Your%--‘m L e

B B ot £ 38005, 9B b

e

PRASAD i

Regional Officer

Memo No.: JSPCB/RO/DMK/CTO-6423385/2019/2 Dated : 2019-11-20

Copy To :-MD ALAMUDDIN ANSARI of M/S KHUSHI STONE WORKS, AT - CHHOTA TOUFIR,
Po.- Borna, Distt.- Sahibganj/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines,Government
of Jharkhand, Ranchi /Deputy Commissioner, Sahibganj / Chief Inspector of Factories,
Government of Jharkhand, Ranchi / D.F.O., Sahibganj/D.M.0O., Sahibganj /Member Secretary, JSPCB,Ranchi for
information & necessary action. RAVINDRA ===
CAYA S PRASAD E==se—o=
Ravindra Prasad
Regional Officer




s==-=_  Jharkhand State Pollution Control Board

M Regional Office-Cum-Laboratory, Dumka
y &
Ref. No. ‘?é ;— Dated-ﬂ-.?[@/ w1l
From

Regional Officer

Dumka.
To,
The Board Analyst,
Jharkhand State Pollution Control Board,
Ranchi.
Sub:- Regarding analysis report for the month of June 2022 (20.06.2022 &
21.06.2022).
Sir,

Please find enclosed here with the analysis report of the following points of
Ganga river as per details:-

1. Ganga River, At.- Rajmahal, Sahibganj
2. Ganga River U/S Near LCT ghat, Sahibgan;j
3. Ganga River D/S Near Janta Ghat, Sahibganj
4. Ganga River Sahibganj (Sangi Dalan) Sahibganj
5. Masanjore Dam, Dumka
6. Shiv Ganga Pond, Deoghar
This is for your information & necessary action.
B Yours faithfully /E'l“ '
ST AN o
; o ] ;(_ K/ 46
-‘/ ehp. N\ Regional Officer
TSP Vai & Dumka
¥ I";\ :
A
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\ur’ JHARKHAND STATE POLLUTION CONTROL BOARD
l. Lab. Ref. No. ... 264/ Dated. ‘ZD\ b\2.o2e
2. Name of sample Ganga River U/S Near LCT Ghat
Sahibganj
3. Sample collected by 1. Sri R. D. Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
. Name and designation of representative present at the time of sampling ........
Parameter Analysed: Value
L. Date and time sampling 20/06/2022 /01.00 P.M
2. Temperature (A/W) C: 36°C /31°C
< pH: 7.6
4. D.O.mg/1 : 7.0 mg/l
5. BOD mg/l : 1.2 mg/l
6. COD mg/l : 14.0 mg/l
& Total solids mg/l : 140.0 mg/I
8. T-S.8:¢ 30.0 mg/i
9. 113 5: 110.0 mg/l
10.  Turbidity : 30.0 NTU
11.  Conductivity : 112.0 MHO

Remarks: Parameters were found within acceptable limits.

S.S.A,’E%/So \\’J/

\{m’ﬂ

Regional Officer / Board analyst

10144
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Lab.Ref. No. . 2% %... Dated. 20\ 42222~/

Name of sample Ganga River D/S Janta Ghat
Dist.- Sahibganj
Sample collected by 1. Sri R. D Sahni S. T
2.
Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka

Name and designation of representative present at the time of sampling ..............

Parameter Analyzed: Value
Date and time sampling 20/06/2022/12.20 P.M
Temperature (A/W) C: 36°C 1 32°C
pH: 7.5

D.O.mg/l : 6.9 mg/l
BOD mg/l : 1.2 mg/l
COD mg/l : 14.2 mg/l
Total solids mg/I : 162.0 mg/l
T.S.5. 32.0 mg/l
T8 130.0 mg/I
Turbidity : 30.0 NTU
Conductivity : 132.0 MHO

Remarks: Parameters were found within acceptable limits.

J
S ot

SA PRI Regional Officer / Board analyst

779
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%2> JHARKHAND STATE POLLUTION CONTROL BOARD
I SPEB]

1. Lab.Ref. No. ...28 2~..../ Dated. 2.9\ 2222/
2. Name of sample Ganga River Sahibganj (Sangi Dalan)
Sahibganj
3. Sample collected by 1. Sri R. D Sahni S.T
2
4, Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5 Name and designation of representative present at the time of sampling ...........
Parameter Analysed: Value
). Date and time sampling 20/06/2022/11.20 AM
% Temperature (A/W) C: 35°C /32°C
3 pH: 7.6
4. D.O.mg/l : 7.0 mg/l
5. BOD mg/l : 1.3 mg/l
6. COD mg/l : 14.2 mg/l
7 Total solids mg/l : 170.0 mg/1
8. T.S.S. :- 35.0 mg/l
9. T.D.8: 135.0 mg/l
10.  Turbidity : 32.0NTU
11.  Conductivity : 138.0 MHO

Remarks: Parameters were found within acceptable limits.

& oz

28 _ Z
S.S.A/LS.A ol o Regional Officer / Board analyst

10146 =N\
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JHARKHAND STATE POLLUTION CONTROL BOARD
Lab.Ref. No. .. 28 !......./ Dated.20\&\202.2/

Name of sample Ganga River At.- Rajmahal, Dist.- Sahibganj
Sahibganj
Sample collected by 1. Sri R. D. Sahni S.T
2.
Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka

Name and designation of representative present at the time of sampling ...........

Parameter Analysed: Value
Date and time sampling 20.06.2022/10.00 AM
Temperature (A/W) C: 36°C / 32°C
pH: 7D

D.O.mg/l : 7.2 mg/l
BOD mg/l : 1.3 mg/l
COD mg/l : 14.2 mg/l
Total solids mg/l : 164.0 mg/|
T.S.S.:- 34.0 mg/I
T.D.S.: 130.0 mg/l
Turbidity : 30.0 NTU
Conductivity : 134.0 MHO

Remarks: Parameters were found within acceptable limits.

o A
S.S.A/JS.A° ‘

Regional Officer / Board analyst

1059 \
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w===_  Jharkhand State Pollution Control Board
S 4
% Regional Office-Cum-Laboratory, Dumka
1oz 2o
Ref. No. 911~ Dated
From
Regional Officer
Dumka.
To,
The Board Analyst,
Jharkhand State Pollution Control Board,
Ranchi.
Sub:- Regarding analysis report for the month of June 2022 (06.06.2022 &
07.06.2022).
Sir,

Please find enclosed here with the analysis report of the following points of
Ganga river as per details:-

Ganga River, At.- Rajmahal, Sahibganj

Ganga River U/S Near LCT ghat, Sahibganj
Ganga River D/S Near Janta Ghat, Sahibganj
Ganga River Sahibganj (Sangi Dalan) Sahibganj
Masanjore Dam, Dumka

Shiv Ganga Pond, Deoghar

o Ay G

This is for your information & necessary action.

Yours faithfully

— 2
V\MA \o6( 207
Regional Officer

@Dumka
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RISECE]
1. Lab.Ref. No. «..oueneeraanens J Dated....ccoocoesmsasanses /
2. Name of sample Ganga River At.- Rajmahal, Dist.- Sahibganj
Sahibganj
3. Sample collected by 1. Sri R. D. Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5. Name and designation of representative present at the time of sampling ........ ...
Parameter Analysed: Value
L Date and time sampling 06.06.2022/02.00 PM
2. Temperature (A/W) C: 38°C /33°C
3, pH: 75
4. D.O.mg/l : 7.2 mg/l
4 BOD mg/l : 1.2 mg/l
6. COD mg/l : 14.4 mg/l
7. Total solids mg/1 : 166.0 mg/l
8. T.S.8.:- 36.0 mg/l
9. T.D.S.: 130.0 mg/l
10.  Turbidity : 34.0NTU
11.  Conductivity : 132.0 MHO

Remarks: Parameters were found within acceptable limits.

AT

Regional Officer / Board analyst

ERE
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BSECE]
L Lab.Ref. NO. ..coocvninnnnnnns / Dated.....ciesavivasivais /
2. Name of sample Ganga River Sahibganj (Sangi Dalan)
Sahibganj
3. Sample collected by 1. Sri R. D Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5. Name and designation of representative present at the time of sampling ...........
Parameter Analysed: Value
1: Date and time sampling 06/06/2022/02.20 P.M
2. Temperature (A/W) C: 38°C /32°C
3. pH : 7.6
4, D.O.mg/l : 7.0 mg/l
4 BOD mg/l: 1.2 mg/l
6. COD mg/l: 14.4 mg/l
f Total solids mg/l : 174.0 mg/l
8. T.5.8. ¢+ 40.0 mg/
9. T.D.S.: 134.0 mg/l
10.  Turbidity : 30.0 NTU
11.  Conductivity : 136.0 MHO

Remarks: Parameters were found within acceptable limits.

\M 6|7

Regional Officer / Board analyst
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Lab.Ref.No. .c.cvnvvnrennnn. / Dated . oinssisveonnaas /

Name of sample Ganga River D/S Janta Ghat
Dist.- Sahibganj
Sample collected by 1. Sri R. D Sahni S.T
2.
Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka

Name and designation of representative present at the time of sampling ..............

Parameter Analyzed: Value
Date and time sampling 06/06/2022/03.30 P.M
Temperature (A/W) C: 37°C/31°C
pH: 7.5

D.O.mg/l : 7.2 mg/l
BOD mg/l : 1.1 mg/l
COD mg/l : 14.4 mg/l
Total solids mg/l : 164.0 mg/l
T.S.S. = 32.0 mg/l
1.1 5 132.0 mg/1
Turbidity : 32.0NTU
Conductivity : 134.0 MHO

Remarks: Parameters were found within acceptable limits.

Regional Officer / Board analyst
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8SECE]
). Lab. Ref. NoO. ..ccovnmeceeianes / 5. I——. /
2. Name of sample Ganga River U/S Near LCT Ghat
Sahibganj
3. Sample collected by 1. Sri R. D. Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5 Name and designation of representative present at the time of sampling ........
Parameter Analysed: Value
K Date and time sampling 06/06/2022 /04.10 P.M
2. Temperature (A/W) C: 37°C/31°C
3. pH: TS
4. D.O.mg/l : 7.1 mg/l
- BOD mg/l : 1.2 mg/l
6. COD mg/l: 14.0 mg/l
7. Total solids mg/I : 142.0 mg/l
8. T.S.S.:- 32.0 mg/l
9. T.D.5.: 110.0 mg/l
10.  Turbidity : 32.0NTU
11.  Conductivity : 114.0 MHO

Remarks: Parameters were found within acceptable limits.

R i I %
—— 20l
W\ 0 |
Regional Officer / Board analyst

36
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Jharkhand State Pollution Control Board

5.5 S
T4
M Regional Office-Cum-Laboratory, Dumka g{ e
Ref. No. 691 Dated—'\'leo
From
Regional Officer
Dumka.
To,
The Board Analyst,
Jharkhand State Pollution Control Board,
Ranchi.
Sub:- Regarding analysis report for the month of May 2022 (21.05.2022 &
22.05.2022).
Sir,

Please find enclosed here with the analysis report of the following points of
Ganga river as per details:-

Ganga River, At.- Rajmahal, Sahibganj

Ganga River U/S Near LCT ghat, Sahibganj
Ganga River D/S Near Janta Ghat, Sahibganj
Ganga River Sahibganj (Sangi Dalan) Sahibganj
Masanjore Dam, Dumka

Shiv Ganga Pond, Deoghar

Call Ll

This is for your information & necessary action.

:;tliswfitfully
— 11,
s\\bﬁ'\” ¥

Regional Officer
Dumka




F8¥

—_—

_SRErs
Saas
“"
1.

2.

0 g6 =3 Th R o

— o
— o
. .

JHARKHAND STATE POLLUTION CONTROL BOARD
Lab.Ref. No. ..3.69....... Dated. 2.). LE:\ 2020
Name of sample Ganga River At.- Rajmahal, Dist.- Sahibganj

Sahibganj
Sample collected by 1. Sri R. D. Sahni S. T
2.

Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
Name and designation of representative present at the time of sampling ...........
Parameter Analysed: Value
Date and time sampling 21.05.2022/11.00 AM
Temperature (A/W) C: 38°C/33°C
pH: 7.5
D.O.mg/l: 7.2 mg/l
BOD mg/l : 1.1 mg/l
COD mg/l : 14.6 mg/l
Total solids mg/l : 164.0 mg/1
T.S.S.:- 34.0 mg/l
T.D.8.: 130.0 mg/l
Turbidity : 36.0 NTU
Conductivity : 134.0 MHO

Remarks: Parameters were found within acceptable limits.
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\‘y’ JHARKHAND STATE POLLUTION CONTROL BOARD
1. LabRef. No. ... 57=9..../ Dated. m{s{ 202.2
2. Name of sample Ganga River Sahibganj (Sangi Dalan)
Sahibganj
3. Sample collected by 1. Sri R. D Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
o Name and designation of representative present at the time of sampling ........
Parameter Analysed: Value
1. Date and time sampling 21/05/2022/11.30 AM
2. Temperature (A/W) C: 38°C /32°C
3. pH: 74
4. D.O.mg/l : 7.0 mg/l
9. BOD mg/l : 1.3 mg/l
6. COD mg/l : 14.8 mg/l
& Total solids mg/l : 170.0 mg/l
8. T.S.S. =- 42.0 mg/l
9. T.D.S.:: 128.0 mg/1
10.  Turbidity : ' 32.0 NTU
11.  Conductivity : 130.0 MHO

Remarks: Parameters were found within acceptable limits.
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N JHARKHAND STATE POLLUTION CONTROL BOARD

IR
i LR Re o a . Dated..?.—.!«.\%&ﬂ 29

2. Name of sample Ganga River D/S Janta Ghat
Dist.- Sahibganj

3. Sample collected by 1. Sri R. D Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5. Name and designation of representative present at the time of sampling ..............
Parameter Analyzed: Value
L Date and time sampling 21/05/2022/01.00 P.M
2. Temperature (A/W) C: 39°C / 34°C
3. pH: 2.5
4. D.O.mg/l : 7.0 mg/l
5. BOD mg/l : 1.2 mg/l
6. COD mg/l : 14.2 mg/l
7. Total solids mg/l : 168.0 mg/l
8. T.S.S. - 40.0 mg/l
9. T.D.S.: : 128.0 mg/l
10.  Turbidity : 30.0NTU
11.  Conductivity : 130.0 MHO

Remarks: Parameters were found within acceptable limits.
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“N?> JHARKHAND STATE POLLUTION CONTROL BOARD
SSECE]
I.  Lab.Ref.No... A1 2%=.../ Dated.. ‘?-ll fl'u:m_.
2. Name of sample Ganga River U/S Near LCT Ghat
Sahibganj
3. Sample collected by 1. Sri R. D. Sahni S.T
2,
4, Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5. Name and designation of representative present at the time of sampling ........
Parameter Analysed: Value
1. Date and time sampling 21/05/2022 /01.30 P.M
2. Temperature (A/W) C: 39°C /35°C
3, pH: T
4. D.O.mg/l : 7.0 mg/l
. BOD mg/l : 1.3 mg/l
6. COD mg/l : 14.2 mg/l
7. Total solids mg/I : 146.0 mg/1
8. T.S.S. :- 34.0 mg/l
9. T.D.8; i 112.0 mg/l
10.  Turbidity : 30.0 NTU
11.  Conductivity : 116.0 MHO

Remarks: Parameters were found within acceptable limits.
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_ww===_ Jharkhand State Pollution Control Board

A\
}.ﬁ‘;@”@' Regional Office-Cum-Laboratory, Dumka sfusiz
Ref. No. 543 Dated-2L1®
From
Regional Officer
F Dumka.
To,

The Board Analyst,
Jharkhand State Pollution Control Board,
Ranchi.

Sub:- Regarding analysis report for the month of May 2022 (14.05.2022 &
15.05.2022).

Sir,
Please find enclosed here with the analysis report of the following points of
Ganga river as per details:-

Ganga River, At.- Rajmahal, Sahibganj

Ganga River U/S Near LCT ghat, Sahibganj
Ganga River D/S Near Janta Ghat, Sahibganj
Ganga River Sahibganj (Sangi Dalan) Sahibganj
Masanjore Dam, Dumka

Shiv Ganga Pond, Deoghar

2 et 19

This is for your information & necessary action.

Yours faithfully

o i Cororl5yos00?
Ryprern  \% Regional Officer :

’% Dumka

R

: "Jn;.i'q,;‘,t‘ﬁf
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82> JHARKHAND STATE POLLUTION CONTROL BOARD
JSPCB
I LabRefNo..2R3.....J Dated. ) 4] $]2.92:%/
2. Name of sample Ganga River At.- Rajmahal, Dist.- Sahibganj
Sahibganj
3. Sample collected by 1. Sri R. D. Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5. Name and designation of representative present at the time of sampling ........ .
Parameter Analysed: Value
1. Date and time sampling 14.05.2022/11.00 AM
2. Temperature (A/W) C: 35°C /29°C
3 pH: 15
4. D.O.mg/l: 7.2 mg/l
5 BOD mg/l : 1.2 mg/l
6. COD mg/l : 14.8 mg/l
v 2 Total solids mg/l : 166.0 mg/l
8. T.S.S.:- 36.0 mg/l
9. T. D8 130.0 mg/l
10.  Turbidity : ' 40.0 NTU
11.  Conductivity : 132.0 MHO

Remarks: Parameters were found within acceptable limits.
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Regional Officer / Board analyst

793




¥y,

‘a;i'r' JHARKHAND STATE POLLUTIO

1. Lab.Ref. No. . 2.6 4-..../

N CONTROL BOARD
Dated. .JL\ 2022

2. Name of sample Ganga River Sahibganj (Sangi Dalan)

Sahibganj

3. Sample collected by 1. Sri R. D Sahni

2

S.T

4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka

5. Name and designation of representative present at the ti

Parameter Analysed:

1 Date and time sampling
2. Temperature (A/W) C:

3
4
5
6. CODmg/:
7
8
9

pH:
D.O.mg/l:
BOD mg/l

Total solids mg/l :
T.S.8.:-
.15

10.  Turbidity :
11.  Conductivity :

Remarks: Parameters were found within acceptable limits.

me of sampling ........ -
Value

14/05/2022/11.30 AM
36°C / 30°C
74

7.0 mg/l
1.2 mg/l
14.6 mg/l
168.0 mg/l
40.0 mg/l
128.0 mg/l
34.0 NTU
132.0 MHO

ey VY
D\L"’ a 7

o 5P\

Regional Officer / Board analyst
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\17/ .]HARKHAND STATE POLLUTION CONTROL BOARD
JEPEB
i Lab.Ref. No. . 265....../ Dated.l%l&}%.?-f#.

2. Name of sample Ganga River D/S Janta Ghat
Dist.- Sahibganj

3. Sample collected by 1. Sri R. D Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
- 3 Name and designation of representative present at the time of sampling ..............
Parameter Analyzed: Value
1. Date and time sampling 14/05/2022/01.00 P.M
2. Temperature (A/W) C: 36°C /30°C
3 pH: T2
4 D.O.mg/l : 6.9 mg/l
5 BOD mg/l : 1.3 mg/l
6. COD mg/l : 14.4 mg/l
7 Total solids mg/l : 166.0 mg/l
8 T.S.S. :- 42.0 mg/l
9. T.D. 5 : 124.0 mg/l
10.  Turbidity : 32.0 NTU
11.  Conductivity : 128.0 MHO

Remarks: Parameters were found within acceptable limits.

E \4 _ W Mogi
S.S.A;’}.gA 2 7

T Regional Officer / Board analyst
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<®=> JHARKHAND STATE POLLUTION CONTROL BOARD

I Lab.Ref.No...2k&.../ Dated...\ 4—\5\2&2:2._
2. Name of sample Ganga River U/S Near LCT Ghat
Sahibganj
3 Sample collected by 1. Sri R. D. Sahni S.T
2.
4. Sample analysed at Regional Office cum Laboratory Tower Chowk, Dudhani, Dumka
5. Name and designation of representative present at the time of sampling ........
Parameter Analysed: Value
L Date and time sampling 14/05/2022 /01.30 P.M
2. Temperature (A/W) C: 37°C/31°C
3 pH: 75
4 D.O.mg/l : 7.0 mg/l
5 BOD mg/l : 1.3 mg/l
6. COD mg/l : 14.2 mg/l
7 Total solids mg/l : 146.0 mg/1
8 T.S.S.:- 34.0 mg/l
9. T.D. 8. 112.0 mg/l
10.  Turbidity : 30.0NTU
11.  Conductivity : 116.0 MHO

Remarks: Parameters were found within acceptable limits.
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P.(PIL) No.2026 of 2021

Anurag Kumar Rai and Anr. ... Petitioners
Versus
State of Jharkhand and Ors. ... Respondents
WITH
W.P.(PIL) No.290 of 2013
Hemant Kumar Shikarwar . ... Petitioner
Versus
The State of Jharkhand and Ors. ... Respondents
WITH

W.P.(PIL) No.1806 of 2015

Court on its own motion

Versus
The State of Jharkhand and Ors. ... Respondents
WITH
W.P.(PIL) No.3771 of 2017
Pankaj Sahu . ... Petitioner
Versus
The State of Jharkhand and Ors. ... Respondents
WITH
W.P.(PIL) No.6195 of 2017
Ram Keshwar Mahto . ... Petitioner
Versus
The State of Jharkhand and Ors. ... Respondents
WITH
W.P.(PIL) No.115 of 2019
Mohammad Khalik Ansari . ... Petitioner
Versus
Union of India and Ors. ... Respondents
CORAM : HON’BLE THE CHIEF JUSTICE

HON’BLE MR. JUSTICE SUJIT NARAYAN PRASAD

For the Petitioner  : Mr. Vipul Divya, Advocate
[W.P.(PIL) No.2026 of 2021]
Mr. Indrajit Sinha, Amicus Curiae
[W.P_(PIL) No.1806 of 2015]
Mr. Ram Subhag Singh, Advocate

[W.P.(PIL) No.6195 of 2017]
Mr. Mohammad Asghar, Advocate

[W.P(PIL) No.115 of 2019]

_ For the Respondents : Mr. Rajiv Ranjan, Advocate General

Mr. Parth S.A. Swaroopt Pati, Advocate



[2]

ORAL ORDER

03/Dated 17" December, 2021

Sairabh

The matter has been heard through video conferencing with the
consent of the learned counsel for the parties. They have no

complaint about any audio and visual quality.

Reference may be made to the order dated 20.11.2021. In pursuance

thereto, other analogous cases have been listed together.

No affidavit has been filed in the W.P.(PIL) No.2026 of 2021.

Mr. Indrajit Sinha, Amicus Curiac in W.P.(PIL) No.1806 of 2015
has submitted that counter affidavit has been filed but the same is

not on record.

Learned Advocate General has submitted that an additional affidavit
will be filed. He further submits that separate affidavit will also be
filed in W.P.(PIL) No0.2026 of 2021 as also the district wise data
survey report will also be filed by way of an affidavit on or before

the next date of hearing.

Let all these matters be listed on 21.01.2022.

(Dr. Ravi Ranjan, C.J.)

(Sujit Narayan Prasad, J.)
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P. (PIL) No. 1806 of 2015

Court on its own motion

Versus
The State of Jharkhand & others
With
W.P. (PIL) No. 115 of 2019
Mohammad Khalik Ansari - -— Petitioner
Versus
Union of India through the Secretary, Ministry of
Environment, Forest and Water & others — -— Respondents
With
W.P. (PIL) No. 290 of 2013
Hemant Kumar Shikarwar -— -—- Petitioner
Versus
The State of Jharkhand & others - - Respondents
With
W.P. (PIL) No. 3771 of 2017
Pankaj Sahu - - Petitioner
Versus
The State of Jharkhand & others - - Respondents
With
W.P. (PIL) No. 6195 of 2017
Ram Keshwar Mahto - - Petitioner
Versus
The State of Jharkhand & others - --- Respondents
Coram: Hon’ble the Acting Chief Justice

Hon’ble Mr. Justice Aparesh Kumar Singh
Amicus Curaie: Mr. Indrajit Sinha, Advocate
For the Petitioners: M/s Rajeev Kumar, Mohammad Asghar, K.S. Nanda, Ram
Subhag Singh, Mokhtar Ahmed, Advocates
For the Resp-State: Mr. Manoj Tondon, A.A.G
For the Resp-Uol: M/s Rajiv Sinha, ASGI, Niraj Kumar, A.C to ASGI
For the JSPCB: M/s Richa Sanchita, Bhanu Kumar, Prabhash Kumar, Advocates

48/ 06.09.2019 This Public Interest Litigation was instituted suo-motu, based on a newspaper

o

report, to protect disappearance of Hills in the State under threat of illegal mining,. It
came to light during proceedings of the case that a Task Force have been constituted

by the State in 2005 to address the issue, but there were crushers and mines which

- were operating without obtaining no objection certificate from the Pollution Control

\Board or despite expiry of NOC. Directions were issued to close all such mining

operations carried out without valid lease / consent to operate. Vide order dated
\

L ,.;."J‘ a0 | 83(55.2015, State Government and the Pollution Control Board were directed to

R =k B

‘produce a complete list of such lessees with details, the action taken in compliance of

oA

¥ S



the directions issued in the case of 'Deepak Kumar Vs. State of Haryana' [(2012) 4
SCC 629]. By order dated 29.06.2015, it was clarified that only such mining
operations which were being carried without lease / CTO were to be closed. During
further proceedings, it came to light that State has devised ten point action plan for
implementation by the District authorities. Provisions of Mines and Minerals
(Development and Regulation) Act, 1957 which provide for appropriate legal action
in cases of illegal mining were also highlighted by the Amicus Curiae. Reports were
directed to be filed by the State containing the action taken against the person
indulging in illegal mining.

2. Later, during course of the proceedings of this PIL, certain fundamental issues
cropped up, as is evident from the order dated 31.07.2017. State was asked to explain
whether a miner mineral policy is in place for exploitation of minor mineral keeping
into account the well settled principles of sustainable development; inter-generational
equity; precautionary principles and polluters-pay's principles; whether scientific
evaluation of reserve potential of known deposits have been undertaken; such other
incidental issues; whether State has a regulatory mechanism in place to assess the
adverse environmental impact of mining of minor minerals per se; whether salutary
principles, noted above, are kept into account while granting concessions. This Court
was informed on 13.09.2017 that a comprehensive minor mineral policy is being
prepared which may take three months’ times. It was also brought to the Court’s
notice that a Committee headed by the Deputy Commissioner cum Chairman, DETAA
has been directed to undertake a detailed survey of minor minerals in their respective
districts. It was informed that the District Survey Report (DSR) is intended to make a
demand supply analysis, identification of mineable reserve in a sustainable manner as
it has demarcated “No Mining Zones” in the respective districts taking into
consideration various natural resources, bio-diversity, lives and habitats, important
significant geographical and infrastructural facilities, so that in view of socio-cultural
protection and environmentally sustainable mining, no mining of minor minerals is
carried out in “No Mining Zone”. [See: Order dated 13.09.2018].

3. A careful perusal of the orders dated 01.11.2017, 06.12.2017 and 18.12.2017
indicate the steps being taken for constitution of District Level Expert Appraisal
Committee under the Notification of DEIAA and DEAC in terms of MoEF&CC
~ Notification dated 15.01.2016 read with Notification dated 20.01.2016 issued under

the provisions of section 3(3) of Environment (Protection) Act, 1986 and Environment

] Irn?act Assessment Notification No. 1533 dated 14.09.2006. In one such order, it

came to llght that Appendix-X of Notification dated 16.01.2016 did not appear to lay

/ /
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down enough guidelines in the matter of preparation of DSR of minor minerals other
than sand. Respondent State and Union of India both were asked to apprise the Court
on

(a) Need of laying down uniform guidelines for preparation of DSR of minor minerals
other than sand, in the light of the Notification dated 16.01.2016.

(b) Time period within which such guidelines would be finalized and notified by
MoEF&CC, Government of India.

Apart from the above, Respondent State Department was also asked to lay
down an outer time limit for preparation of DSR, both of sand and other minerals.
Proceedings of the PIL and the orders passed thereafter such as orders dated
20.02.2018, 15.03.2018, 11.04.2018 and 25.04.2018 in particular indicate that
preparation of DSR of sand in the respective districts of the State were being
undertaken, but the need for laying down the guidelines for preparation of DSR of
minor minerals other than sand in the light of the Notification dated 16.01.2016 had
not been addressed by the Respondent Union of India.

4. The importance of the role of the State Pollution Control Board for ensuring
that the terms and conditions of grant of Consent to Operate to the lessee are duly
complied with and violation, if any, promptly checked were also stressed. State
Pollution Control Board was asked to respond to it. Instances of illegal mining had not
abated, rather shown increasing trend. The Court was informed on 20.02.2018 that for
strict monitoring of the performance of the District Task Force, the whole process of
regulation and prohibition of illegal mining is being made more technology based.
The preparation towards that were in full swing and would be made operational by
June of that year. The coordinates of mining leases were also to be fed in G.P.S
system and linked with the satellites. Even the vehicle used for transportation for
minor minerals were to be registered under the Jharkhand integrated Mines and
Mineral Management System and those vehicles have to be equipped with G.P.S
devise. Learned Amicus Curiae had also pointed out that mere imposition of penalty
does not absolve the person concerned of the liability of criminal prosecution,
confiscation of seized vehicle in terms of MMDR Act and Environment Protection
Act and other ancillary legislation / rules. The seized minerals were also to be
auctioned in a fair and transparent manner to fetch revenue, so that the damage to the

environment is undone.

N\

. 3. Taking note of the understaffing in the State Pollution Control Board and other

RS

¥ e ._cnfiémic issues faced by it, vide order dated 15.05.2018, a number of directions were

» g%
B I oy

’ -.'\_-,';

c '1'.i;s§‘u€2‘grl upon the Board and the State Government for finalization of the rules for
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recruitment and other service conditions of the employee of the Board within a time
frame and creation of laboratories for carrying out its statutory duties.

6. The directions passed by this Court from time to time thereafter ultimately led
to issuance of amendment Notification in official Gazette S.O. 3611(E) dated
25.07.2018 for preparation of DSR for minor minerals other than Sand and Bajri. The
legislative vacuum in the area of preparation of DSR of minor minerals other than
Sand and Bajri had been overcome by issuance of the Notification dated 25.07.2018
by MoEF&CC, Government of India. Meanwhile, the process of preparation of DSR
such as Sand and Bajri had progressed up to a considerable extent, as taken note of in
various orders including order dated 16.08.2018. The State Government was
impressed to embark upon the preparation of DSR of minor minerals other than Sand
and Bajri. The same day, State Pollution Control Board informed the Court that the
draft of “Recruitment and Conditions of Service of the employees of Jharkhand State
Pollution Control Board, Regulation 2018 approved by the Board, have been
submitted to the Department of Forest, Environment and Climate Change,
Government of Jharkhand for its approval. The affidavit also refers to the steps being
taken to strengthen the Regional laboratories in the district of Dumka, Ranchi etc., to
monitor and analyze the Air & Water pollutants at specified points with financial
support from the Namami Gange Programme. Board had also started the recruitment
process of the laboratory personnel towards strengthening these laboratories. Learned
Amicus Curiae had submitted suggestions / concept note in order to have more
effective control on illegal mining.

7. The State was granted time on a number of dates thereafter to file a
comprehensive affidavit disclosing the steps being taken for illegal mining in various
districts of the State including forest land and other areas. It appears from one of the
order dated 10.05.2019, that the State took further time to file counter affidavit as per
direction dated 14.09.2018. When the matter has been taken up today, learned counsel
for the State Manoj Tondon has submitted that a counter affidavit has been filed on
13.05.2019, sworn by the Assistant Mining Officer (Headquarter), in compliance of
the order passed by this Court on 14.09.2018. The affidavit indicates that the
department has been taking all possible action / steps to stop incidence of illegal

mining and transportation. State Government has taken new initiatives and use of

.-~ technology for curbing illegal mining of both minor and major minerals such as,

1

formulation of rules / policies, formation of State / District Task Force, use of

té‘%lmology, mines surveillance system of major and minor minerals; GPS based

63 '-;'«’I__,\{_el.!idf; tracking system for mineral carrying vehicles, Khan Prahari for coal,
o
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Jharkhand Integrated Mines and Minerals Management System (JIMMS), Online
Auction etc. Jharkhand Mineral (Prevention of illegal mining, Transportation and
Storage) Rule 2017 has been notified on 27.01.2018. As per the State this will
facilitate the implementation of more efficient process and technology to curb illegal
mining in the State. Jharkhand Minor Mineral Concession Rules, 2014 has been
amended in 2017 incorporating more stringent provisions against illegal mining. The
affidavit indicates that State Government has prepared draft Jharkhand State Mineral
Policy which is under the process of approval (Annexure-A). Technology enablement
for transparent and penal provisions for prevention of illegal mining and
transportation and storage of mining minerals have been specifically highlighted. The
affidavit also refers to the constitution of the State Level Task Force with Secretary,
Mines and Geology as Chairman and Director, Mines as Member Secretary along
with officials from Police and other concerned departments as Members. (Minutes of
the meeting dated 06.03.2019) (Annexure-C). It also refers to the District Level Task
Force constituted with Deputy Commissioner of respective Districts as Chairman and
District Mining Officer as Member Secretary along with S.P., D.F.O and other
officials from the concerned Department (Minutes of the last meeting of District Level
Task Force, Annexure-D). Summary of action taken by the Deputy Director of Mines
and Geology against illegal mining, transportation and storage for the last six years
have been furnished in the form of a chart (Annexure-E).
8. During course of deliberations today, focused areas of the instant Public
Interest Litigation have been re-emphasized seeking comprehensive response from the
Respondent State and State Pollution Control Board. They can be broadly categorized
as under:
(i) Prevention of illegal mining and steps taken by the State towards that; whether it
has led to an effective control and decrease in illegal mining; whether course creation
are further required;
(i1) Formulation of minor mineral policy of the State of Jharkhand;
(i11) Preparation of District Survey Reports:

(a) Sand and Bajri

(b) Minor Minerals other than Sand and Bajri
(iv) Strengthening of the State Pollution Control Board and compliance of the

~direction contained in order dated 15.05.2018.

9.+ The affidavit dated 13.05.2019 of the State does not address the issues relating

< to'pre_paration of District Survey Reports — both of sand and other minor minerals.

el

Whereas, preparation of DSR for sand in the respective districts have made

§ss



considerable progress. Vide order dated 16™ August 2018, State was specifically
directed to embark upon an exercise to prepare DSR for other minor minerals after
issuance of the Notification S.0. 3611 (E) dated 25.07.2018 of MoEF&CC,
Government of India.

10. The State Government had categorically stated that a comprehensive minor
mineral policy is being prepared which may take three months’ time as taken note of
in order dated 13.09.2017. The latest affidavit dated 13.05.2019 of the State however
conveys that draft minor mineral policy is still awaiting approval. Learned counsel
Mrs. Richa Sanchita has informed that the draft rules for recruitment and other service
conditions have been submitted before the State Government in August 2018 itself.

11. Learned counsel for the State Mr. Manoj Tondon has prayed for sufficient time
to file a comprehensive counter affidavit to address the major focus areas referred to
above including the steps being taken for affective check of illegal mining in the
State.

12.  Mr. Bhanu Kumar, learned counsel representing the State Pollution Control
Board has also sought time to file a comprehensive affidavit regarding the steps taken
by the Board for effective check on illegal mining and implementation of the
directions contained in order 15.05.2018.

13.  We are inclined to accede to the request of the State and the Pollution Control
Board for a larger time for bringing on record the progress report in this regard as the
issues involved are seminal in nature concerning environmentally sustainable mining
of minor minerals in the State.

14.  Accordingly, eight weeks’ time is granted. Let the matter be listed immediately
thereafter.

15.  The affidavit containing the latest update of all these issues should be on record
on or before expiry of eight weeks’ time from today.

16. Let a copy of the order be handed over to the learned Additional Advocate
General Mr. Manoj Tondon and learned counsel for the State Pollution Control Board

Mr. Bhanu Kumar.

(H.C. Mishra, A.C.J)

(Aparesh Kumar Singh, J)
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P.(PIL) No. 115 of 2019
Mohammad Khalik Ansari «e s FPelitioner
Versus
Union of India & Others ... ... Respondents

CORAM : HON’BLE THE CHIEF JUSTICE
HON’BLE MR. JUSTICE H.C. MISHRA

For the Petitioner : Mr. Mohammad Asghar, Advocate
For the Respondent State : Mr. Vikash Kumar, A.C. to A.G.
For the JSPCB : Mrs. Richa Sanchita, Advocate

Order No. 05 : Dated 10" May, 2019
Aniruddha Bose, C.J.

Let this matter be listed as tagged to W.P.(PIL) No. 1806 of 2015.

(Aniruddha Bose, C.J.)

(H.C.Mishra, J.)

Birendra/
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P.(PIL) No. 115 of 2019

Mohammad Khalik Ansari Petitioner
Versus

Union of India & Others ... ... Respondents

CORAM : HON’BLE THE CHIEF JUSTICE

HON’BLE MR. JUSTICE B.B.MANGALMURTI

For the Petitioner : Mr. Mohammad Asghar, Advocate
For the Respondents : Mrs. Richa Sanchita, G.A.-V.

Order No. 04 : Dated 12" April, 2019

Aniruddha Bose, C.J.

Let this matter be listed on 10™ May, 2019 to enable learned counsel
for the State to obtain necessary instruction.

There shall be an interim order restraining the respondent authorities
from permitting any mining in the hills of Raj Mahal without proper license.

The Deputy Commissioner, Sahebganj shall ensure this interim order is
implemented and file a report before this Court by 6% May, 2019 in that

regard.

(Aniruddha Bose, C.J.)

(B.B.Mangalmurti, J.)

Birendra/Rohit



FJ.; AP RET c——
—

T GO s /U0 I e -

WW4WJWWWEﬁ&WWMW§QW
R 05102005 EX Roreq wR W 9 T B afafafdl #

@ﬁm'@mwmnﬁﬂawﬁm/wamé
mﬂ&“ﬁfaﬁﬂmg@mm%mﬁmﬁﬂﬂ@m‘mﬂﬂﬁﬁ*m

ﬁ'ﬁﬁ.os.1o.2w5$ﬂﬁ%ﬁ—-2mmwww
m@umﬁww.wqﬁmw?ﬂ*m
we @ 95l







..,,:3 REYS [RPR 84

a‘f.qufa?mvémmvﬁaﬁqﬁmm
SfergE

/ g — W?ﬁ%—mwmmﬁwawﬂgmwm
: . afﬁqhaﬁﬂmamﬁm/ﬁmmﬁmﬁmm%
[R5 mmmﬁm#ﬁmmw “foren gafazer wfafy
P I B wae 7

/ W%mwmaﬁmma%maﬂmmm
/ i ﬂm*mﬂaﬂwmﬁmﬁ%m—mow@—aﬂ

20062334 ﬁ'vn?s—wcszom e e fren wrida wafaxor wfafy o
o SeqE

= 4 .
2. 'm&m : = e

3. aﬁmmaﬁwaammwm ~ | 9g-—wim
4. =g fb‘qimmrgqu P S S S . =1 —wa=a

o _.;gmmmm ® grarae -1 e
[ o T E wRieer), sRave R wewer R o9 =1 o
| a1 margaa/mﬁam$ammm gEieEe (- | . wewl
R N e fore aReg =
= - [a ot s, e e - wew
- [15 To2 @) watar faRtsr forrer wvaaE weoedia [ T Ry |
R ‘mrg-an/ﬁm mﬁmmmmi




gATa 7Y I Waste Management-Rules @ 3rqurer= o fRw
FTEaTE W GT IATeE B W By <8 fafrs wiEer @ 9
gHad RN S iR 99@ ordl &1 AT HRA1 |

EAGIIRCIE SR 1 RE I e SR E G 8 I R L zerTfaa
AT |

SRIE @ SRR oY WReR N SRI-Hd. TR 9 7Y
A= <faw &1 Bdss & |

YRWUE YSUUlel & SR |-

%0/~
(To o i)
i3 / 9gfougo—37 / 2006— R=ria—

YR 3fw ¥ werrTe U4 goee fa wYd gY Rm € e 0
| (100) Hfew uftwai fprT @ SUTe TR B AT B A1

€0/~
I."; N -k e e il e e ﬁ a}’ "
& smie-s/Taiowgo—s7/2006— UEED fatte— 2.6/ 12-) 7019
E  oRfaf-  wmta oaOE, RGOS @ NuE WiE/stres

wREve, A /T furm @ R ged  wivg /uur wfea /afa /30

gf—wE-gE g ol ufues,  wREvs, < /gen gE ad
THUSEg ATad, 3REVS /9ed wear s, deeve/ w1 g q&

T TREE, SRES /EN SugE /W gferw onflers /e wreRim @
. gves gEiEd /el SU Rew agd, sRavs /e shife e
 fufreae, wrave /Wi e @ A safe, TvEvs /i R uRaEs

- pavironment-Protection-Act-Airand Water Act qen Bd A=Al

piswrict Environment Plan TOX &34l SH@T IATE SURIRE

forarmene /ouT HEA 99 wRed, HREUS, Wd /uer g aF e, 99 |

62



- R62
/ ‘-"; /}m.&w)w. I

= RETS T Yy =T g,

- & Brafera—aE—JANTITCT, GHSHT — 814101
Ph: 06434-230203 Web Site: www.jspcb.org
=i — | 030 ﬁ?ﬁ:—li,oygﬁzz_
Y&
FHHATHI IS,
AT USTRIGRY |
Jar #,
ew 9,
ARETS ISy UguUr AT gy,
Rl |
fawa : T ) & AR IaRed geR JveredRil $1 ffa v weafa v
Haraq geafa &1 ey Rafy & e §)
HETYY,

Sa vy & Wew § gfa o 2 5 Reie 21102019 &
3mga foren ere R (@) @ dow # fow v fvfa @ ance # i AR frfa
SIeR gefal et w@r 17 o | Rren @= arder, aRevS umis 1472 /w9 e
31.10.2019 ERT SloR AT &g PR & T oY |

fafed & & wig & sRfca—ws—warmen, g gxT wdwem 09
HSRGTIA DI WG Feafy /Harerq weafa frefa & 7€ o (@@ o)1 T 09
HSRGTIA H W 06 HSRBUIH GRT HATer Weafa TdRvl B AMde wig F wffa
foar mar o ST smaes wig g Yag ) far | (G wa)

forem &= uaiier), wReTe gRr dor sy & € @ Rret @ Rgwm
WM a0, 3 wREvs e, < e N 9w @ @ siftqr W 9o sagdl
P AT T SEfs qig § dad th-e WY WU N e wealy /warea
Hedfd ura & T ot |

ST I P H R DS IO A W DS D ITAR < 3B
@ﬁmwmmmélwmﬁﬁmﬁonozzaﬁwwm
G Wﬁemwﬁmaﬂ#wamgm%z‘rﬁﬁw—ww
WWMWﬁnﬁ%ﬁﬁﬁﬁwmwﬁmﬁaﬁm|mwwn

Latter/2020 \“‘\ P /’ ' ‘ >

B
. 5



S — _ 26

_4 = 13 HEA & &) R ¥ ToM AR 09 IHIEAT B RITAT HEARI /ATl WEAI
frfq 2 TE off | dsh soreTee W a9, Rem ©F 99, Il € R 1@
fregmer @ 9@ g1 BN W e |y /sared wedta @ g amaee wel
gafda far T o)

Sad gl B IR R 09 SHIFAT P W IR WY Wl / Harerd wEAtd
frfa &1 TS ot vd 04 HeR@TIA BT GA F & IR AM AT TI 04 FRI IS & T
faram T o |

gaef Ud aead dRaE eg |

fareamTo,
30:—7%0 | ;g,—pf%m/\’”” .

(FHcTET< UIcD)
A ueiRrer |

Latter/2020
a7



Rejected unit list

1. M/s Izma Stone Works
2. M/s Prem Chand Mandal
3. Fiza Stone Works

4. Minhaz Stone Works

5. Rishikesh Auto Mobiles
6. Khushi Stone Works
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